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of water huts, taps, gharas, water ttoUeys etc., 

have been provided at stations in accordance 
with the requirements of passenger traffic dealt 

with. In addition, water coolers have also been 

provided at important statiODS. These arrange-

ments are kept under careful watch and are 

further augmented during summer season by 

p?sting of temporary hot weather watermcn. 

Cool drinking water is also being provided 

in containers in some Fint Class corridor type 

coaches and Third Class sleeper coaches. It is 

proposed to extend this facility by rlages to 

cover important long distance trains. 

DeDuuul by TIlIIIil Nadu Govenuneat to 

provide for repretlelltadon to S_ ill 

ParUameat OD the .... is of 1951 eea .... 

6861. SHRI P. RAMAMURTI: 

SHRI UMANATH: 

SHRI K. RAMAN!: 

SHRIMATI SUSEELA 

GOPALAN: 

SHRI C. K. CHAKRAPANI: 

Will the Minister of LAW AND SOCIAL 

WELFARE be pleased to state: 

(a) whether it is a fact that the Government 

of Tamil Nadu have urged the Central Govern-

ment to amend the Constitution in order to 

provide for representation to States in the 

Parliament on the basis of the 1951 census; 

(b) if so, the reason for this demand; aIld 

(c) the reaction of Government thereto? 

THE DEPUTY MINISTER IN THE 

MINISTRY OF LAW AND IN THE 

DEPARTMENT OF SOCIAL WELFARE 

(SHRI M. YUNUS SALEEM): (a) Yes, Sir. 

(b) Presumably, the population figures on 

the ~. of 1951 cenSus are most favourable for 

retaining the maximum number of seats allot-

ted to the State in the House of the People. 

(c) The proposal is not justified both on 

principle and on practical considerations. 
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6864-. SHRI V. NARASIMHA RAO: 
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Will the Minister of LAW AND SOCIAL 

WELFARE be pleased to ,tate: 

(a) whether it is a fact that a letter from 

the Union Law and Social Welfare Minister to 

the Delhi Administration on entrusting the 

Central Bureau ofInvestigation with an inquiry 

into various social welfare institutions run by 

the Administration and indulging in eorrupt 

practicea has disappeared from the relevant 
file; 

(b) whether any inquiry into this matter 

has been made ; 

(c) ifsa, the detaib t;hereoC; and 

(d) the name of the official under whose 

cuStody the 61e WaJ kept and tbe action taken 
against him ? 

THE MINISTER OF STATE IN THE 

MINISTRY OF LAW AND IN THE DE-

PARTMENT OF SOCIAL WELFARE (DR. 

(SHRIMATI) PHULRENUGUHA): (a) No, 
Sir. 

(b) to (d). Do not arise. 
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